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Shri G. N, Dixit (Etawaha): I raise
a point of order against this point of
order. Under rule 376, “A point of
order may be raised in relation to the
business before the House at the
moment.” That business hag gone
over; so many points have been rais-

ed. Hence, it is not a point of order
and it cannot be raised now.
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12.55 hrs,

CALLING ATTENTION NOTICE TO
MATTER OF URGENT PUBLIC
IMPORTANCE

Hunger Strike in Indiap Audit De-
partment

Mr. Speaker: Shri Sachindra Chau-
dhuri,

Shri 8, M. Banerjee (Kanpur): Sir,
before it is taken up, I want to make
a submission. When the Calling At-
tention Notice was given by Shri
Kachhavaiya, I requested you to see
that the hon. Home Minister also is
present, because this matter concern-
ing the strike is equally concerned
with the Home Minister, and my in-
formation is that the Home Minister
may reconsider it. So, I want to know
whether the Home Minister will sup-
plement the statement to be made by
the Finance Minister and give his
views.

Mr. Speaker: Let the Finance
Minister make his statement first.

The Minister of Finance (Shri
Sachindra Chaudhuri): As hon. Mem-
bers may be aware, some employees
of the Indiant Audit and Accountg De-
partment went on a token fast on 3rd
and 4th March last. From the reports
received by the Comptroller and Au-
ditor General, it appears that on both
days his offices functioned normally.
The posters issued by the Association
also required the staff to wear black
badges, but actually such badges were
worn by a small fraction of the staft.
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On one or both of these days meelings
were organised outside the office pre-
mises and after offive hours. Such
meetings were not largely attended
and some of those who atlended did
not belong to the Indian Audit and
Accounts Department.

2. From the representations recei-
ved from the All India Non-gazetted
Audit and Accounts Association and
a number of other local gassociations
ol the employees of the Department,
it appears that the fast had been or-
gamised mainly tg press the Associa-
uons' demand for restoration of its
recognition which was withdrawn in
1959, The facts are that this Associa-
tion was recognised by the Govern-
meni of India in December 1956.
Shortly thereafter, the Association
was found indulging in activities in-
vonsistent with their constitution as
approved by Government. These se-
rously affected the relations between
lhe administration and the affiliated
associations in the Audit and Accounts
Department. The Associalion was,
therefore, gerved with a show cause
notice on 3rd April, 1959, and was al-
lowed time uplp 30th April 1859 1o
submil jts explanation. As no expla-
nation was forthcoming by the pres-
cribed date, the Government after
careful consideration and in consul-
tation with Comptroller and Awm-
ditor General, decided in May 1950 to
withdraw the recognition accorded to
the Association. Subsequent to the
order regarding its “derecognition”,
the Association submitied g detailed
reply to the show cause notice. This
reply was carefully considered but as
it was not found satisfactory the order
withdrawing the recognition was
maintained.

8. In July 1980, the Association and
it office bearer took g prominent
part in the illegal strike of certain
sections of Central Government em-
ployees. Subsequently, the Govern-
ment issued instructions for restora-
tion of the recognition of Associations
where such recognition had been
withdrawn for participation in  the
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strike. These instructions were not
applicable in this case as the  with-
arawal of recognition of thig Associa-
lion had taken place long before the
July 1860 strike gnd had nothing to
do with it. Since then, the Associa-
tron had been asking for the resto=-
ration of its recognition. At pg time
however, has it expressed regret for
viola.ing ils own approved constitu-
tion.
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4. Meanwhile the ]egal position with
regard lo the recognition of Staff As-
socialions of Government has under-
gune an important change. In October
1962, Rule 4(B) of the Central Civil
Serviceg (Conduct) Rules, 1056 was
declared void by the Supreme Court
as being repugnant to the provisiona
of Article 18(1) (c¢) of the Constitu-
tion. As the Central Civil Services
(Recognition of Service Association)
Rules, 1958, were framed with refer-
ence to Rule 4(B) of the Conduct
Rules, which was struck down they
became automatically void and un-
enforceable. There is, therefore, at
present no power left with the Gov-
ernmenl for grant of recognition to
service associations,

5. However, in May 1865 Govern-
ment decided that, pending formula-
tion of fresh Rules, associations which
conform {o the existing rules should be
allowed opportunities of presenting
their grievances and discussing them
with the administrative authorities,
irrespective of  whether they were
formally recognised or not. This pro-
cedure is actually being followed with
regard io three other Associationsg of
the Indian Audit and Accounts Depart-
ment which had been derecognised on
account of participation in the strike
but whose recognition could not be re-
stored before the relevant Rules be-
came inoperative,

6. As regards the Al] India Non-
gazetled Audit and Accounts Associa-
tion, its request for similar de facto
recognition hag also been under consi-
deration. The Comptroller and Audi-
tor General had asked the Association
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in January last to furnish information
regarding the date gf the last election
as wel] as the names of the present
office bearerg and of its affiliated as-
sociaions gnd their memberg represen-
ted on the Working Committee. The
reply of the Association was received
by the Comptroller and Auditor Gene-
ral only on the 2nd March 1966 and is
now under his consideration.

7. The constitution of the Associi-
tion as previously recognised by Gov-
ernment envisaged annual elections of
the Working Committee and  office
bearers. The reply furnished by the
Association shows that its Working
Committee was elected at the Annual
Conferonce in 19680, i.e about 8 years
ago. The Working Committee had
elec.ed the present office bearers in
1963 and they appear to be continu-
ing without any fresh election. These
and other relevant facts are being
duly taken in.o account by the Com=
ptroller & Auditor Genera] in reach-
ing a decision.
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Shri Sachindra Chaudhuri: As [
have already said, certain questions
had been asked by the Auditor Gene-
ra] ambout the office bearers, etc. and
lhe reply was received. The Auditor
General is taking that into account
and g decision will be given soon. If
I may make a suggestion. without jn
any way embarassing the gentlemen
on the other side, perhaps it will be
better to await the decision of the
Auditor General and if they wish to
be helpful, they should suggest to the
association to elect soon their working
committee and the office bearers.
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Mr. Speaker: He wants to know
whe'her it is information received
from the Auditor Genera] or any in-
dependent enquiry has been made,

Shri Sachindra Chaudbu'1: This
information was received from the Au-
ditor General by enquiries made with
his office.

Shri 8. M. Banerjee: This question
was raised many times with the
Home Minister, because the Auditor
General has made it a question of
persona] prestige not to recognise this
association. He hag made g statement
to that effect. He has challenged in
a court of law, regarding the state-
ment made by the late lamented Shri
G. B. Pant about the strike, that ut-
ferances in Lok Sabha have no bind-
ing on him. 1 would like to know
whether the decision about recogni-
tion of a particular association which
was derecongnised in 1859 will be left
solely in the hands of the  Auditor
General, who has repeatedly refused
to recognise it or whether the Home
Minister and Finance Minister will
decide this issue once and for all.

Shri Sachindra Chaudhuri: As the
House knows, the Auditor General has
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got g peculiar position under the Con-
situation and therefore there is no
quesiion that the mater must be left
to him. So far as the influence of his
decision is concerned, certainly any
reasonable decision he takes will b2
supported. If it js not reasonable,
naturally there will be persuasion on
him not to come to an unreasonable
decision.

Shri S. M. Banerjee: The decisions
about recognition are taken solely by
the Home Minisiry. All the trade
unions, whether associations or unions
are recognised under the instructions
of the Home Ministry. May I know
why in this particular case, it will be
left to the Auditor General?

Shri Sachindra Chaudhuri: 1 have
already stated that there are no
rules at the present moment in exis-
tence because of the decision of the
Supreme Court. But my information
is that the Home Ministry is going in-
1o the matter to work out rules which
might be comprehensive. When the
rules have been made, pndouhledly
the question will arise whe her re-
cognition can be given under those
rules or not. When the rules are
framed, the Auditor General has to
make up his mind whether the ruies
are gpplicable or not. Apart from
the rules, at the moment the Auditor
Genera] is in fact giving praciical re-
cognition to certain unions on cerlain
conditions, one condition being that the
Associlion has got a properly elected
working committee and properly ele=-
cted office bearers. All that is asked

for is whether these office bearers
und the working committee have
been properly elected or not. Once

that has been done, it will be for the
Auditor General to decide. He is
still considering the matter, even
without there being this election of
the working committee and the office
bearers. In consequence of that, can
he not be given a little time? I assure
the House that glthough the powers
of the Auditor General may be pres-
cribed under the Constitution, he is
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not completely free to ignore the ad-
vice given {o him.
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Shri Sachindra Chaudhuri: As far
as my information goes—subject to
thecking up—all the associations which
have been given practical recognition
where there are negotiations and so
on, are those which have carried oul
their elections properly. I cannot say
whether every association has hnd
the electiong last year or once in two
years. I can enquire into that.

ot Ay fem@ ;@@ @ WO oA
a1 | WX 9 | 59 F fau da
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Shri Vasudevan Naly (Ambala-
puzha): The Minister is again and

again harping on annual elections to
the working commitiee and office

450
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bearers. We all know from 1959 this
union was not recognised. Hag he
enquired into the fact whether some
obstructions were there on the part
of the authorities in the way of the
employees participating in the meet-
ings of this association and partici-
pating in the elections of office bear-
ers? If not, will he enquire and see
that g proper atmosphere also is crea-
ted for this association to function
properly and elect the office bearers?

Shri Sachindra Chaudhuri: As far
as 1 know, no obstruction has been
placed on the election of the working
committee and office bearers. But 1
have not directed my attention to
make an enquiry about it. It has not
been brought to my notice at all that
there has been any obstruction of any
description in the matter of electinns.
I am certainly prepared to enguire i1n-
to that.

Shri Warior (Trichur): Is it not a
fact that the derecognition of tne
union itself was an impediment in
the functioning of the association in
a proper way according to their con-
stitution and once government re-
moves that impediment, the other con-
stitutional provisions will be adhered
to by the association and new office
bearers will also be elected?

Shri Sachindra Chaudhuri: If I
may say so, this is not a question, this
is a suggestion or an argument, and 1
am afraid I do not accept this argu-
ment,

Shrimati Tarkeshwari Sinha
(Barh): May [ know, Sir, whether
the rules applicable to  the other
unions ag formulated by the Home

Ministry will be entirely applicable to
this association in case it js  being
given recognition or the  Auditor-
Genera] has his own right to impose
his own rules on the working of this
association; and secondly, may I
know how this association is  being
associated in the Consultative Com-
mittee. . .

Shri S. M. Banerjee: JCL.
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Shrimat] Tarkeshwari Sinha: Yes,
that js right. May I know how this
association is being associated in the
consullative commitlee sponsureg by
the Home Ministry and hLow their
grievances are being met al the pre-
sent moment?

Shri Sachindra Chaudhuri: This is
really a question which should be dir-
ected to the Home Ministry and not
to me. It is for the Home Ministry
and not to me. It is for the Home
Ministry to say whether the consulta-
tive commilles are giving them recog-
nition or whether they are taking them
in for consultations or not. So far as
the other part of the guestion is eon-
cerned, as I said, these rules are
general rules, Within the iframewcrk
of those rules there is certainly some
discretion with the Auditos-General
ind one expects, having rege:d to Lhe
office of the Auditor-General. him to
excercise this discretion properly. Un-
less there is anything really material to
prevent him from giving recognition,
he should not refuse ‘recognition.

Some hon, Members rose—
Mr. Speaker: Let us proceed now.

Shrl Priya Gupta (Katihar): Sir, on
a point of clarification.

Mr. Speaker: No, Sir.

Shrimati Tarkeshwari Sinha: Sir,
the Home Minister is sitting here.
He can reply to the other part of my
question which is very important.

Shri S. M. Banerjee: Sir, the Home
Minister is here. Shri Hathi is also
here. An assurance has been given
to this association that they will be
recognised for the purpose of J.C.L.

The Minister of Home Affairs (Shri
Nanda): For the question of recognmi-
tion, a new machinery, going to be
known as the Joint Councils is on the
point of being finalised. I hope the
hon. Member would facilitate that
coming into being. We do not object
to their coming in there.
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Shri 8. M, Banerjee: The point is
whether thig association is being re-
cognised?

Shri Priya Gupta: Sir, I rise to a
point of order.

Mr. Speaker: Order, order. Un-
necessary obstructions should not be
placed and I should be allowed to
proceed now.

Shri Priya Gupta: Sir, this is a
very important question.

Mr. Speaker: Let us proceed now—
Papers to be laid on the Table,

13.15 hrs,
PAPERS LAID ON THE TABLE

COMPENSATION FOR INCREASE IN COST
OF LIVING FOR SALARY GROUPS BET-

weeN Rs. 10000-2250.
The Minister of Finance (Shri
Sachindra Chaudhuri): Sir, I beg to

lay on the Table a copy of Ministry
of Finance Office Memorandum
No. F.1(12)EII(B)/66 dated the 9th
March, 1866 regarding compensation
for increase in cost of living for salary
groups between Rs, 1000—2250.
[Placed in Library. See No. LT-5710/
66.]

Shri S, M. Banerjee (Kanpur): Sir,
on this I have something to say.

Shri Priva Gupta (Katihar): Sir,
the Government decided

Mir. Speaker: Order, order. Unless
I call the hon. Member he should not
begin to speak. Shri Banerjee—

Shri S. M. Banerjee: Sir, today the
hon. Finance Minister is laying a copy
of the Finance Ministry's Office
Memorandum No. F.1(12)E1I(B) |66
dated the 8th March, 1966 regarding
compensation for increase in cost of
living for salary groups between
Rs. 1000—2250. Sir, wn 17th February
a Qquestion was asked here and we
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were told that the matter was under
consideration. On 4th March, 1866 I
ead in the newspapers: “More DA
tor central officials—The Union Gov-
ernment on Thursday approved a pro-
posal to grant dearness allowance from
this month at the flat rate of Rs. 100
to central officials drawing pay Dbet-
ween Rs. 1000-2250, PTI learns. The
Finance Ministry is expected to make
an announcement after working out
the details.” My submission is only
this, Here, even the day has been
mentioned—Thursday. If it is a scoop
of the Press, I congratulate them for
it. If that is not the case, when the
Parliament is in session, I would like
to know whether it was given from
the office of the Finance Ministry.

Shri Sachindra Chaudhuri: It was
not issued from the Finance Minis-
try.

Shri Priya Gupta: Sir, in this august
House the hon. Finance Minister said
that the Government has given in-
crease jn dearness allowance five
times or six times within the last five
years and increase in dearness allow-
ance is no solution for this spiralling
rise in cost of living index. This he
said in regard to class I1I and class
IV staff, and he said that he has not
finalised their case as yet. I want to
know how he makes this discrimina-
tion now in the case of the higher
salaried groups. I do not grudge his
giving dearness allowance to the high-
er salaried people. I only want to
know why there js this discrimination.

Shri Sachindra Chaudhuri: How
is it, Sir, a point of order, and how
does jt arise out of this?

Mr, Speaker: So far as the other
employees are concerned .
Shri Sachindra Chaudhuri: So far

as the other employees are concerned,
they are treated in 3 way which #s
different to the terms that are being
given now to these people, They are
being given something in connection
with their demands, on g percentage
basis, there ig the first stage second
stage and so on. Here we are giving
a flat in~=case of Rs. 100 3 month,



